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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 22nd July, 2009

8.0. 1802(E).—In exercise of the powers conferred by clause (b) of sub-section (1) of Section 12 and section 13 -
of the Environment (Protection) Act, 1986 (29 of1986) read with rule 10 of the Environment (Protection) Rules, 1986, the
Central Government hereby recognises the laboratory specified in column (2) of the Table given below as environmental
Iaboratory to carry out the functions entrusted to such laboratories under the said Act and the rules made thereunder, and
the persons specified in column (3) as Government Analysts for the purposes of analysis of samples of air, water, soil or
other substances sent for analysis by the Central Government or the officer empowered under section 11 of the said Act, for
a period specified in cloumn (4) of the Table aforesaid; and for that purpose makes the following further amendments in the
notification of the Government of India in the Ministry of Environment and Forests, number S.0. 1174 (E), dated the 18th
July, 2007, namely . —

In the Table appended to the said notification, after serial number 73 and the entry relating thereto, the following
serial number and entry shall be inserted, namely :—

TABLE

SL Name of the Laboratory Name of the Government Analyst Recognition with effect from
No. and valid up to
D 2 (3 4
“74 M/s Unistar Environment & (1) Mr. Haresh P. Joshi 22-07-2009 to

Research Labs Pvt. Litd., (2) Mr. Gandalal G. Thumar 21-07-2014”.

Plot No. C/5-24, 2nd Floor, (3) Mr. Jaivik S. Tandel

White House, Near G.1.D.C. Office,

Char Rasta, Vapi-396195

(Gujarat)

[F.No.Q-15018/7/2003-CPW]
RAJNEESH DUBE, k. Secy.
Note.—The principal notification was published in the Gazette of India, Extracrdinay vide number 8.0. 1174 (E), dated the
18th July, 2007 and subsequently was amended vide notification numbers S.0. 1539 (E), dated the 13th September, -
2007,5.0. 1811 (E), dated the 24th October, 2007, 5.0. 55 (E), dated the 9th January, 2008, 8.0. 428 (E), dated the 4th
March, 2008, S.0. 865 (E), dated the 1 1th April, 2008 and S.0. 1894 (E) dated the 315t July, 2008 and No. 5.0. 2728(E)

dated 25th November, 2008 and $.0. 1356 (E) dated 27th May, 2009.
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